
OA- 

NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAl 

1, OB.C)1.)oci 

	

I 	 € 

Ci 

	

c1ry\ 	 TF 

-1 	c1/1 	oA 

I 	

/ 

to 	IL. 01. 2o0 
h/ 	3Jc 

of 

4 C 

crh\ 

S s_ 

;(5Q CL 

I--  j 

TJi 

11.0RDER DAT 19-2-2001. 

Head Shri 3.K.Panda,learfl& COUfle1 for the 

applicant and shri R.C.Rath,learn& Additional Standing 

Counsel for the Railway Department. 

AppLicant a gangman challenges the order 

dated 17-6-1997 of the DsCip1inary Authority 

(Annexure-5) removing him from service on the ground 

of his unauthorised absence.According to him he was 

suffering from Flemaplagia and was under the treatment 

from 4-9-1996 to 11-10-19 under a aegd.111ical 

Practitioner (Annexures-1 and 2) .3ecause of the 

illness, he could not attend his duty nor could 

send any intimation.Agaiast the order of removal, 

he preferred Departmental appeal. under Aflnexure..6, 
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Thereafter he preferred this O.A. 

ResVndentS Depart!ent while opposin 

the applicatiOn on various grounds, take the snd 

that the application is not maint.ainaole as no 

Departmental appeal has been preferred.Ofl the 

other hand the applicant in his rejoinder reiterated 

that he preferred the Departmental appeal. 

During the hearing learned counsel for the 

Applicant brought to our notice to other cases of 

gangrn,who were removed like the applicant from 

service on the ground of unauthorisel absenCe, 

preferred apeal and their appeals were duly 

	

consided 	(vide O.A. NO. 395/99 and 397/99). 

He suggested that the applicant should get an 

opportunity to prefer a Departmental appeal since 

the Departmen 	strongly dy his preferring apeal 

earlier. In view of the submissiorlS,We dispose of 

this O.A. with a direction to the applicant to 

prefer the departmental appeal within a period of 

30 days from today and in the ev1t of filing such 

appeal the Appellate Authority shall disse of the 

appeal within a period of 90 days the;eafter after 

eiaXiflg the period of limitation prescribed under 

the Departmental wiles and intimate the result to 

the applicant 'jith1n a period of 15 days thereafter. 

In the result, therefore,the Qriinal 

Application is dised of with the ooservatioflD 

,a .jrectOflS made abOve.No costs. 

A 
A 	 - 	

/ 

ö1A1H 5OMV447 	 (G.NARASIMHAM) 
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